Form No. 93
Petition 6r_grai1t of a ceftifi’cate for appeal to the Supreme Court.
(Rule 910) '
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
IN APPEAL FROM ITS ORIGINAL CIVIL JURISDICTION

APPEAL NO. OF 19 .
SUIT NO. - OF 19 .
s e APPELLANT.
‘ - (Original Plaintiff or Defendant).
versus ,
ctrerieeneneiisiesentesneensetassasseenasenne RESPONDENT.
(Orlgmal Defendant or Plamnff)

, THE PETITION OF (here insert name of Petmoner) ...................... Petitioner.
To - o

The Honourable the Chief Justxce and Judges of the High Court :
Sheweth:

1. That this suit was filed by ......coovieriireccnrieirunnee the‘pla'l;ntiff inthe High Court
at Bombay who prayed (here set out concise statement and give amount or value
of subject-matter). '

2. That the said suit came on for hearing before the Honourable Mr. Justlce

‘3. Thatthe abovenamed appe]lant (here inseit name of appellant) feelmg mmself
aggrieved by the said decree {or Order) filed: a Memorandum of Appeal agamst

the same on the ................. 'day ) 19 .

4. That the said appeal came on for hearing on the ...... sensasasries A it
day of ..niniiennnn 19 , before the Honourab]e Mr. Jusgice
.............. servvesrierssessessiensisssieniess. and the Honourable Mr.  Justide
.................................... . and Their Lordships passed a decree (or order) onthe
S day of .....cccevrennen. 19

5. That your petitioner feeling himself aggrievedby» the sdid‘drecree (or order) is
desirous of appealing to the Supreme Court of India from the same on the
grounds followmg (here state the grounds and number them consecutively)..

6. Thatthe case involves a substantial question of law as to the interpretation.
of the Constxtuuon of India (or that the case involves a substantial question of
law of general importance and that the said quesuon needs to be dec1ded by the

. Supreme Coun)



